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the Deputy Minister, the points made
in the Solveen Committee Report, re-
lated to various deficiencies, one of
them being the deficiencies in the
plant itself.

Surr BAIRAGI DWIBEDY: May I
know, Sir, whether the expansion of
the plant in the Third Five Year Plan,
- before the plant can woaork to its full
capacity, has been discussed?

Suri C. SUBRAMANIAM: Yes, Sir,
incidentally that was also discussed.

Sart SUDHIR GHOSH: It is a fact
that during these discussions in Bonn
the West German authorities pointed
out to our people that since the pre-
sent organisation is not in a position
to use the present million-ton plant
to more than 35 per cent.,, or whatever
the capacity is that is being used, it
would be unwise first to double the
one million-ton capacity or raise it
to 1'8 million tons without making
sure that the present one-million
capacity is fully worked?

Surr C, SUBRAMANIAM: Yes, Sir,
they have suggested means to rectify
the mistakes so that the full million
production capacity could be achieved,
and naturally they expressed some
concern ghout the shortfall in the pro-
duction now, and so before we take
up the expansion programme, the
other thing should be looked into and
we are giving the first priority to
rectify the mistakes and therefore the
expansion programme also is likely
to go through as scheduled.

Surr SUDHIR GHOSH: When the
Minister or the Secretary says in a
public statement that within six
months or some reasonable period the
plant will reach optimum production,
doeg it mean 35 per cent. or 45 per
cent, of the total? What do they
really mean by ‘optimum production’?

Surr C. SUBRAMANIAM: Out of
the three blasi furnaces only two
blast furnaces are working just now.
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The third one which wag inactive
had been completely repaired and it
would go on stream again some time
next month or in early August. With
the two blast furnaces functioning we
are able to produce about 50,000 tons
of steel, and that would mount up to
600,000 tons of steel per year when
two blast furnaces alone are produc-
ing pig iron. From that the hon.
Member might calculate and find that
it is more than 80 per cent. taking
into account that two blast furnaces
are only functioning now.
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+[FOREIGN EXCHANGE REQUIRED FOR
JanTta CARr

*273. Surt V. M. CHORDIA: Will
the Minister of STeeL AND HEpavy
INDUSTRIES be pleased (o state:

(a) how much foreign exchange is
required annually for the manufacture
of Janta Car in the public sector; and

(b) what amount of foreign ex-
change is spent annually at present on
purchase of foreign cars?]
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t[Taz DEPUTY MINISTER 1IN THE
'MINISTRY or STEEL ano HEAVY
INDUSTRIES (SHir P. C. SErHD): (a)

and (b) A statement is laid on the
“Table of the Sabha.
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STATEMENT

(a) Government are likely soon to
take a final decision on the question
of manufacture of the small car in
the Public Sector. The foreign ex-
change requirements will be known
after the decision is reached.

(b) From 1949 onwards, import, on
commercial basis, of passenger cars as
of other automobiles in built-up con-
dition has bheen discontinued. Im-
port is allowed only in completely-
knocked-down (ck.d.) condition and
to the approved manufacturers accord-
ing to their respective phased manu-
facturing programmes. The foreign
exchange allowed to the manufacturers
for the import of components for the
manufacture of three types of cars viz.
Ambassador, Fiat ‘1100’ and Standard

+[ 1 English translation.
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‘10’|Standard Herald during the year
April 1961—March 1962 was
Rs. 584-31 lakhs.]

Surl M. RUFHNASWAMY: May I
know, Sir, whether the Government
has finally decided on the iitle of the
car? Is it people’s car or Janta car?
Have Government finally decided on
the title of the car or the name of the
car?

Surr C. SUBRAMANIAM: What is
in the name? The point is, a cheap-
priced car should be available, and if
the hon. Member wants, he may call
it Swatantra car.

Surt M. RUTHNASWAMY: I would
suggest ‘Governmen¢ baby car’ since
Government would be producing .
So why not call it ‘Government baby
car?

Mr. CHAIRMAN: Your suggestion
has been noted,
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Suri C. SUBRAMANIAM: Almost
all the States have applied for this.

Surr NIREN GHOSH: May I know
whether the Government has made any
attempt to find out whether these cars
can be manufactured in India without
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involving any foreign exchange to get
the components, on rupee payment
bagis or something like that?

Surr C. SUBRAMANIAM: Sir, the
whole matier has been gone into by
an expert committee and their report
is now under the consideration of the
Government, and we hope to take a
decision soon,

Surr N. SRI RAMA REDDY: What
may be the lowest price of such a car?

SHrr C. SUBRAMANIAM: The idea
ig, excluding tax and other things that
the car should be available for about
Rs. 5,000, Of course, what the tax
should be, will be decided by the Fin-
ance Ministry, but the manufactured
car should be round about Rs. 5,000]-.

U.D.Cs. in GOVERNMENT SCHOOLS,
- DELHI

*274. Sur1 V. M. CHORDIA: Will
the Minister of EpucaTioN be pleased
to state:

(a) whether it ig a fact that at the
time of implementing Ministry of
Education order No. F.6-32{54-H3
dated the 17th June, 1954, the Chief
Commissioner, Delhi had put in the
condition that Upper Division Clerks
in Delhi Government Schools shall be
required to handle cash also: if so,
whether a copy of such order, along
with a copy of the general promotion
orders under which this condition was
laid down will be laid on the Table of
the House; and

(b) by when a decision in respect
of granting special pay to Upper Di-
vision Clerks who are handling cash
in Government Schools in Delhi is
likely to be taken?

Tee MINISTER OF EDUCATION
(Surr K. L. SurimaLr): (a) No con-
dition, as' stipulated in the question,
was laid down by the Chief Commis~
gioner.

(b) The matter is under exami-
nation of the Delhi Administration.
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Mr. CHAIRMAN: The matter is

under investigation. It is difficult to-
say anything definite.
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